
191 MMHw iA isnws DECEMBER 6.1991 WMtt»nAmw»i9 192

praswil to aimnd branch Bcwnlng poDqr in 
ragaid to opwilng of branchos of Indian 
banin Abread.

(d) Thara ara 11 bianchas of public 
sador banka in GuK countriaa. In addition, 
thara ara 7 axchanga housaa managad by 
pubic aador banka In thaaa countriaa. Tha 
axiating nat-wmfc in Guf countiiaa is consid* 
arad adaquala.

SacurMaa and Exehanga Board oflndia 
Quastlon

2589. SHRIDILEEP SINGH BHURIA: 
Wil tha Mnistar of FINANCE ba plaasad to 
atata:

(a) tha powrars vastad in tha Sacuritias 
and Exehanga Board of India (SEBI) to ragu- 
lata tha functhming of the stock aJKhangas;

0>) tha crltaria^uktolinas adoptad by 
tha SEBI in granting authorisatkm and alto- 
catton olcatagorias, V any. totha nwrchant 
bankars;

(c) tha datals of tha merchant bankers 
with their catagories authorised by the SEBI 
so far to undeitAa management of capital 
isauaa and raiated activities;

(d) whether tha SEBI has any piansto 
oragional offices in the near future;

(e) if so, the places where such offices 
are Itely to be opened; and

0) I  not, tha reasons tharetor?

TH E MMISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WARTHAKUR) (a) SEBI deals with maliais

i — - *--------*------------------*- — - - S -------- , «i -  -  -  — areuKmB ID oovwopfiwiii afiu rayuianon
aaourkiaa fiMufcat and invastofs* praleclion. 
teoMdingV. 8EBI ragulalastbafunctkHiing 
«< StodiExbhanomthiough int«r ala, regu*

tav inspectkm and acrudny of daliy reports 
frem Stock Exchanges.

(b) The crilarial for authoifsatton of
merchant bankers by SEBI inchide, inter 
ana, factors such as professtonai compe­
tence, adequacy of infrastructure and per- 
sonnal: nHttftnorfi# and rfiCDfd
and experience. Categorisation of merchant 
bankars b done on the basis of netwoith.

(c) SEBI has so far authorised 86 mer­
chant bankers, of which 78 are in category I 
and 4 each in categories II and III.

(d) No, Sir.

(e) Does not arise.

(f) Regtonal offices of SEBI are not 
conskiered necessary at present.

Tea Exporta to UK

259a SHRIMATID.K.BHANDARI: 
SHRI PAUIK.M . MATHEW:

Win the Minister of COMMERCE be 
pleased tostale: (a) whether the tea exports 
to United Kingdom have shown adownward 
trend during the current year

(b) if so the detaBs thereof:

(c) the reasons therefor; and

(d) the stops proposed to be taken by 
the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O F COMMERCE (SHRI 
P.CHIDAMBARAM) (a) and (b): No, Sir. 
Export of tea to the U.K. during ApillOcio- 
ber, 1991 were 21.40 M .K ^ . at a value of 
Rs. 120.55 creras (Prov.) as oomparM) to 
20.75 M. Kgs. ata ^u e o f Rs. 105.82oore 
(Prov.) during the conresponding period of 
praivkMisyear.
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<c)D o« 8 not arise.

(d) An industry dslagation was rao0fitl/ 
sent to tlw UK to explora tha possibiiily of 
anhandng our axports to ttw UK further. 
Otlwr promotional measures iH(e DaijeeBng 
and Assam Logos Campaign and value 
added tea promotion in the UK are also 
iMing stepped up.

Delay In Paywianlaof Compenaatlonto
------  • ^ ____ ■ M ___t- 1___VlCIIinS Oi HCMKI Acciosnis

2591. SHRI ARJUN SINGH YAOAV: 
WiytheM'misterofSURFACETRANSPOFVT 
be pleased to state:

(a) whether the compensation to the 
victims of road accidents is not given before 
two-three years or even more;

(b) If so, the reasons therefor; and

(c) the action taken to speed up the 
process to ensure the payment of the com­
pensation at the eariiest?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) and (b): In­
stances have come to the notice of Govern­
ment wherein delay in the settlement of 
claims in road accidents have occured. The 
reasons for delar indude:-

1. Inadequate staff.

2. Cumbersome Court procedures.

3. Issue of notices to the Respon-

4. Fling of written statements by the 
Respondents.

5. Framing of issues by Tribunal Peti­
tioners

6. Examination of witness and

7. Recording of evidence by Tribunal

(c) Stale Government as also the National­
ised Insurance Companies have been asited 
to talce appropriate action totalpaedy dis­
posal of the daim <

Production of Cloth and Yam

2592. SHRI ARJUN CHARAN SETHI: 
Will the Minister of TEXTILE be pleased to 
state: (a) the total production of yam and 
cloth during the year 1989-90 as compared 
to the year 1988-89;

(b) the percapita availability of doth 
during the last two years;

(c) the total earnings from textile ex­
ports during the above period;

(d) whether the Government propose to 
allot more quantity of coarse doth in the 
public distribution system; and

(e) if so. the details thereof and if not, the 
reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The production of doth and 
yam during the year 1988-89 and 1989-90

dents. was as follows:

Pmduethn

yews Yam CiDth 
(m M . sq. mts.)

1 9 8 8 ^ ... 1786 18896


